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CENTRAL: ADMINISTRATIVE TRIBUNAL
GUWAH-TI »ENCH

O.A. /Ko NO. 121 of 2004.
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DAT . OF DBCI&ION“?4.12o2004ﬂ

Shri Alsk Rumar Sarkar CANT
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APPLICANT(S3).
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MrAK'c haudhuri, Addl.C.G.S.C. ,....,............ BDVOCATE SOR SHE

RESPONDANT (S) «

THE HON'BLE MR. K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.

THs HON'BLE MR.

1., Whether Reporters of local papers may be allowed to see the
judgment ?

2+ T be referred to the Reporter or not 7

3, wWhether their Lordships wish to Sw€ the fair copy of the
Judghent ?

4. wWhether the judgment is to Dbe cirgglat«=d to the other senches ?

Judgment delivered Ly Hon'ble Xdministrative Member.



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH..
Original Application Ne.121 aof 2004.
Date of COrder: This, the 24th Day eof December, 2004.
THE HON'BLE SHRI K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.

Shri Alek Rumar Sarkar

S8/® Late Bhupendra Nath Sarkar

Assistant Surveyeyr o5 Werks (Civil)

Office of the Superintending Engineer (Civil)

Civil Censtructien wWing

All India Radie, Ganeshguri Chariali

Dr.R.Kakati Building, lst Flcor

pest pOffice-~Dispur, Guwahati = 6. s + + o Applicant.

By advecate Mr. Adil ahmed.
- Versus -

1. The Union »f India
Represented by the Sedretary
to the Government of Iddia
Ministry of Infermaticn and Broadcasting

2. The Chief Executive Qfficer
Prasar Bharati
Breadcasting Corporatien eof India
Docerdarshan Bhawan
Copernicus Marg, Mandi House
New Delhi - 1.

3. The Directar General
Prasar Bharati (Broadcasting Cerporatien of
India, Civil Censtructien Wing
All India Radie, Gevernment of Indiia
New Dalhi - 1

4. The Chief Engineer-1 Civil
Censtructien Wing, All India Radie
Suchana Bhawan, 6th Fleer
C e s M Cmp lex

- New Delhi - 110 003.

5. The Superintending Engineer (Civil) .
Civil Constpuctien Wing
All India Radie, Ganesh guri Chariali
Dr.R.Kakati Building, 1st Fheer
post Office;:- Dispur
Guwahati - 6. e « « « Respondents,

By Mr. A.K.Choudhuri, &d4dl.C.G.S.C.

ORDER (CRAL)

PRAHLADAN, K.V., MEMBER(A):

I have heard Mr.a.ahmed, learned ceounsel for the
applicant as well as Mr.A.K.Chaudhuri, learned Addl.C.G.S.C.

for the respondents.

2. The applicant has filed thisg applicatien $raying fer

grant of Assdred Career progressien (ACP). Accerding te him,

Contd./z
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he is entitled te grant ef ACP.
* (

3. The respendents in their written statement at para

4.7 stated that Government had agreed te grant the financial

upgradatien under the ACp te all eligible Aﬁsiétant Engineers

and they -are in the proceses of taking a decision in the matter.

For better understanding para.4.7 of the written statement

is reproduced below;-

"®.7

With regard te the statmment made in
Paragraph 4.7 ef the applicatien, the
respondents beg te state that on the
advice of the Mindstyry, the matter
regarding grant of ACP te asstt.Engineers
had te be kept pending till the grant of
higher scale of #.7000 te R,12000/~,
granted by prasar Bharatl to AEs, instead
of the pay scale of Rs.6500 te R5.10500/-
granted by pay Commissien te ARs, was
resolved. Subsequently, this matter had.
to be further kept pending till the
settlement of varicus coeurt cases filed
by- Diesel Technicians/pregramme staff
Asseciation, demanding higher pay scale
at. par with the upgraded pay scales granted
to certain cadres by pPrasar Bharati, as
mentioned above. Thus, because &#f the

- reascns as explained above,_the applicant

aw well as othersimilarly placed employees,.
could not be granted &he ACP benefit as

. prayed for in the O.A. The clarifficatien

Wag necessary as the aBs heve already

been granted upgraded revised scale w.e.f.
1/-1-96. However, the matter has new been
resolved in censultatien with the DOP&T
and the Govt. has agreed te grant the
financial upgradation undecy the ACPp te
all eligible Asstt.BEngineers including the
applicant. The case ef all the eligible
AEs for grant of pay scale of Rs.10, 000«
Rs+15, 000/~ are being processed as per the
provisions of AUP Scheme and the instructions
of the Govt.n

4. Considering the above decisien,cf the rESpondenté the

appldécatiocn can be disposed of by giving directions te the

respondents to take a decision in the matter in mos light of

paragraph 4.7 of their written statement within a perie# of

8ix months frem_the receipt of this order. The C.A. stands

dispesed of in aforesaid terms with ne order as te costs.

of receipt of this erder.

cbmpliance will be filed by the respondents after four menths

¥:;ngjlh>1£L244;z&n.
" { K.V.PRAHLADAN )
ADMINISTRAT IVE MEMBER
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IN THE CENTRAL ADMINISTRATIVE TRIBUN
GUWAHATI BENCH, GUWAHATL

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT 1985)
ORIGINAL APPLICATION NO. 4 21 OF 2004,

BETWEEN
Shri Alok Kumar Sarkar
' ... Applicant
-Versus-
The Union of India & Others

LIST OF DATES AND SYNOPSIS

Annexure-A is the photocopy of extract of Seniority list of
Assistant Engineers (Civil) in Civil Construction Wing in All
India Radio as on 01-06-1998.

" Amexure B is the photocopy of ACP Scheme vide Office
Memorandum dated 09 August 1998, .

AmnexureC & D are the photocopies of such financial up
gradation orders under ACP Scheme issued by the instant
Respondents in case of Junior Engineers (Civil).

Amexure-E is the photocopy of the Order No.A-32013/8/97-
CW1/299 dated 30™ January 1997. . :

Annexure-F s the photocopy of repfwmtat.on dated 4-12 2003
filed by the applicant.

This Original Application is mad.. for non-implementation of
Assured Career Progression (ACP) Scheme issued by the Govt. of I&/ha _
vide Office Memorandum dated 09-08-1999 by the Respondents to g

/

apphicant. The applicant is working as Assistant Surveyor of W /

patr
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(Civil), Office of the Superintending Engineer (Civil), Civil Construction
Wing, All India Radio, Guwahati. He has already completed 30 years
service under the Respondents. As such he is entitled for two financial
pay scale up gradation under the ACP Scheme but the Respondents have
been denying the benefit to the applicant. Hence he has filed this
Original Application before this Hon’ble Tribunal praying a direction to
the Respondents for his next higher grade }:ay scale ie. @ Rupeses
10,000-325-15,200/- |

MQA)ZO/@‘J\"’
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{ANAPPLICATION UNDER SECTION 19 OF THE CENTRAL
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. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 3
Ces

' GUWAHATI BENCH, GUWAHATL
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ADMINISTRATIVE TRIBUNAL ACT 1985)

She. Mok K

teafl 19

ORIGINAL APPLICATIONNO. 12,1 OF 2004.
BETWEEN

Shri Alok Kumar Satkar
AN T ey

Son of Late Bhupendra Nath Sarkar

Assistant Surveyor of Works (Civil) .
Office of the Superintending Engmeer (Civil)

P
Civil Construction Wing,
All India Radio, Ganeshguri Charniali,

Dr.R Kakati Building, 1% Floor,
Post Office-Dispur, Guwahati-6.
e Applicant :

-AND-

1.  The Union of India represented by the Secretary
to the Government of India, Ministry of
Information and Broadeasting, Néw Delhi-1.

2. The Chief Executive Officer,

" Prasar Bharati, .
Broadcasting Corporation of India,
Doordarshan Bhawan, )

/ Copernicus Marg, Mandi House,
New Delhi-1.

'3, The Director General,
, Prasar Bharati (Broadcasting Corporation . of
India, Civil Construction Wing, All India Radio,
Govemment of India, New Delhi-1.



)

2)

3)

4. The Chief Engineer-1 Civil
Construction Wing, All India Radio
Suchana Bha'.v."m, 6t Floor,

C.G-0. Complex,
New Delhi-110003.

5. The _Su;;elintending Engineer (Civil)
Civil Construction Wing,
All India Radio, Ganeshguri Chariali,
Dr.R Kakati Building, 1* Floor,
Post Office-Dispur, Guwahati-6.

...Respondents

DETAILS OF THE APPLICATION PARTICULARS OF THE
ORDER AGAINST WHICH THE APPLICATION IS MADE:

_The Application is made for non-implementation of Assured

- Career Progression (ACP) Scheme to the applicant by the Respondents

and also praying for a direction from this Hon’ble Tribunal to the
Respondents for grant of higher pay scale to the applicant as per the
above mentioned Assured Career Progression (ACP) Scheme issued by
the Government of India. Ministxy of Personnel, Public Grievances and
Pensions (Department of Personal and Training).

JURISDICTION OF THE TRIBUNAL

The applicant declares that the subject matter of the instant
application is within the jurisdiction of the Hon’ble Tribunal.

LIMITATION

The applicant further declares that the subject matter of the
mnstant application is within the limitation prescribed under Section 21
of the Admimistrative Tribunal Act 1985.

Sapo



[ -

RO - @ G

;_4)

FACTS OF THE CASE:
~ Facts of the case in brief are given below:

4.1) __That your humble applicant is a citizen of India and as such he

1s entitled to all rights and piivil_eges guaranteed under the Constitution

of India.

4.2)  That your applicant begs to state that he was appointed as Junior

Engmeer under the Respondents on 13-03-1974 and he was posted at
Udaypur, Rajasthan. He was prcmote:i- to the post of Assistant Engineer
on 25-11-1983. The Seniority list of Assistant Engineers (Civil) in
Civil Construction Wing in All India Radio as on 01-06-1998 the
applicant’s position is in Serial No.18. Now ynixr applicant is posted as
Assistant Surveyor of Woﬂcs under the office of the Respondent No.5. |

Annexure-A is the photocopy of extract of Seniority list of
Assistant Engineers (Civil) in Civil Construction Wing in All
India Radio a5 on 01-06-1998. '

4.3) That your applicant begs to state that the Fifth Central Pay
(}'omﬁxission recommended interalia for an Assured Career Progressiox;
(ACP) Scheme as a “Safety net” for those Central Government Civilian
employees who am\ stagnated due to lack of adequate promotional
avenues. Pursuant to the recommendation of the CPC, the Gowt. of
India, vide its Officc Memorandum No.35034/1/97-Estt (D) dated 09-
08-1999 issued by the Department of Personal and Training (DOPT)

launched an ACP Scheme with certain modifications for the Central

Government Civilian employees to mitigate hardships in cases of acute
or in an isolated post. As. per the said ACP Scheme the Group “B”, “C”
and “D” employees are entitled to be granted to financial up gradations

on completion of 12 years and 24 years of regular service ixrespective'

of availability of posts/vacancies. The detailed Scheme and the

* conditions thereto have been ciroulated by the DOPT vide its said OM.

dated 09-08-1999.
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- Amnexure-B is the photocopy of ACP Scheme vide Officé
Memorandum dated 09™ August 1998.

4.4) That your applicant begs to state that your applicant had already
completed 30(Thirty) years of service under the Resporidents.' As such

- he is entitled for two financial up gradations on completion of 12 years
and 24 years of regular ser\nce irrespective  of availability of ‘
Posts/Vacancies. The applicant has only got one promotion i.e. Junior
Engineer to "'\ssig;t\:znt Engineer on ‘25-1 1-1983. He is over cue for next

- financial up gradation to next higher post i.e. the post of Executive
Engineer in the pay scale of Rupees 10,000-325-15,200/- but il now
the Respondents has not taking zny steps for financial up gradation of
the applicant. Hence fmdiﬁg no other alternative your applicant is
compelled to approach this Hon’ble Tribunal for seeking justice in this

matter.

4.5)  That your applicant begs to state that under the Assured Career
Progression (ACP) Scheme para) 7 under the “Condition for grant of

benefits under ACP Scheme” which provides that-

7 Financial up gradation under the Scheme shall be given to

the next higher grade in accordance with the existing hierarchy in a

cadre/category/of posts without creating new fc.; the -purpose.

However, in case of isolated posts, in the absence of defined

" hierarchical grade, financial up gradation shall be given by the

s Ministers/Departments concemed in the immediately next higher
| ? : (Standard/Common) pay scales....” o

i 4.6) That your applicant begs to state that Junior Engineers(Civil)
: Civil Construction Wing, All India Radio, who has completed 12 years
of service without any promotion is granted financial up gradation
 under the ACP Scheme in the pay scale of Rupees 7,500-12000/- with
r effect from 09-08-1998.
Amnexure-C & D are the photocopies of such financial i;p
gradation orders under ACP Scheme issued by the instant Respondents

in case of Juntor Engineers (Civil).
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4.7)  That your applicant begs to state that some of the Assistant

| Engineer (Civil) has already been promoted to the post of Executive
Engineer on 30" January 1997 vide order No.A-32013/8/97-CWI1/299, |

The applicant has already submitted a representation dated 4-12-2003
requesting him for grant of ACP Scheme in favour of the applicant. But

- -ill now the Respondents had not taken any steps in this matter. As such
the Respondents have adopted a discriminatory attitude towards the

applicant. It is fit case for the Hon’ble Tribunal to interfere with and to
protect the rights and interests of the applicant directing the
Respondents to grant of higher pay grade scale Rupees 10,000-375-
15,200/-. | | |
Annexure-E is the photocopy of the order No.A-32013/8/97-
CW1/299 daied 30™ January 1997.
Annexure-F is the photocopy of representation dated 4-12-2003
submutted by the applicant before the Respondent No.4.
4.8)  That your applicant begs to state that due to non-consideration
of his case for grant of higher pay scale of Rupees 10,000-325-15,200/-
he is suffering from heavy financial loss. As such the action of the
Respondents are arbitrary, unjust, unfair, illegal, discriminatory and

 violative of the principle of natural justice and doctrine of equality.

4.9)  That your applicant begs to state that the cause of action arises
each and every day, every month for non-fixation of appropriate pay
scale in favour of the applicant. As such the case of the applicant is

well within the period of limitation prescribed under section 21 of the

Administrative Tribunal Act 1985.

© 4.10) That your applicant submits that the Respoﬁdents have acted

with a mala-fide intention only to deprive the application from -his
legitimate right. '

4.11) That your applicant submits that the action of the Respondents
is hlghly illegal, improper, and whimsical and also against the fair play
of Administrative justice,

4.12) That your application submits that the Respondents have
violated the fundamental rights of the applicant.

Leforron
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- 4.13) That this application is filed bonafide and for the interest of

Justice.

'§)  GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1)

@

? T 52

53)

5.5)

5:6)

L

| .

54)

For that, due to the above‘ reasons narrated in detail the action of
the Respondents is in prima facie illegal, mala ﬁde arbitrary

and without jurisdiction.”

For that, the applicant acquired valuable rights for financial up

‘ gradation under the ACP Scheme since they completed the

r.,qumd yeatv of regular service as envisaged under "1"’

, Scheme.

For that, the applicant is entitled for higher-grade pay scale of .

Rupees 10,000-375-15,200/- as per ACP Scheme issued by the -
Govt. of India (DOPT). Hence the Respondents cannot deny the -
same benefit to the applicant without any cause or causes.

For that, the action of the respondents is arbitrary, mala-ﬁde and

discriminatory with an il motlve

?

For that the Respondents have violated the Article 14,16 & 21

of the Fundamental rights guaranteed under the Constitution' of

India.

For that, the Junior Enginecrs (Civil), who is working under the
same ministry has already given the reliefs but the Respondents

© are not giving the same reliefs to the instant applicant. As such,

thzacuonsofthefopondmtsarebadmtheeyeoflawand
also not mamtamable in fact.

~

For that, due to non-considemtion_ of his higher grade pay scale

the applicant is suffering from great financial loss and also
mental anxiety due to neglected attitude of the Respondents.



The applicam; craves leave of this Hon’ble Tribunal
advance further grounds the time of hearing of this instant

application.

6) = DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and efficacious and remedy
available to the applicant except the invoking the jurisdiction of

this Hon’ble Tribunal under Section 19 of the Administrative

Tribunal Act, 1985.

Y

7)  MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY

_ OTHER COURT:

That the applicant further declares that he has not filed any

application, writ petition or suit in respect of the subject matter

of the instant application before any other court, authonity, nor

any such application, writ petition of suit is pending before any

of them.

8) RELIEF SOUGHT FOR:

Under the facts and circumstances stated
above the applicant most respectfully ;;rayed that
Your Lordship may be pleased to admit this
application, call for the records of the case, issue

notices to the Respondents as to why the relief

. and relieves sought for the applicant may not be

- granted and after hearing the parties may be

pleased to direct the Respondents to give the

following relieves.

8.1) That the Hon’ble Tribunal may be pleased to direct the
Respondents to give next higher pay scale to the
applicant @ Rupees 10,000-395-15,200/- as per ACP
Scheme issued by the Gowt. of India (DOPT). - .

BB
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8.2) To Pass any other relief or relieves to which the
applicant may be entitled and as may be deem fit and

proper by the Hon’ble Tribunal.

83) To pay the cost of the application.

9) INTERIM ORDER PRAYED FOR:

At this stage applicant does not seek any interim relief |

but if the Hon’ble Tribunal may deem fit and proper may pass

any order/orders. |

10)  Application is filed through Advocate.

11) Particulars of LP.O.:

IPO.No. )} G 39302
Dateof Issue £.5, 200 Y

Issuedfrom  GQuosahd QPO .

Payable at G\U- " a\;\u’E

12)  LIST OF ENCLOSURES:'

As stated above.

Verification.....



"VERIFICATION

I, Shri Alok Kumar Sarkar, |~~~ "  Son of Late Blupendra

. \f-_.‘-—f‘ H_/ “—"‘\___‘___/'\./

~y Nath Sarkar, Assistant Surveyor of Works (Civi), Office of the Superintending.
| Engineer (Civil), Civil Construction Wing, All India Radio, Ganeshguri

Chariali, Dr.R Kakati Building, 1* Floor, Post Office-Dispur, Guwahati-6 do

hereby solemnly venfy that the statements made in paragraph nos. (‘ 1, G G y

| (1 5 G- 8) (48 Q—  are true to my knowledge, those u‘mut‘: in

1- pragraphnos. 42, 4%, Qo6 T —

| are being matters of records are true to my information derived there from

which I believe to be true and those made in paragraph 5 are true to my legal

advice and rests are my humble submissions before this Hon’ble Tribunal. I
have not suppressed any material facts.

| And I s1gn this venﬁcauon on this the|gyday of ™ 07 2004
| at Guwahati.

!
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e .le CODE | NAME - i+ ] "BRH .| PER |EXAMOR| CATION | APPTT.-| POSTING | RSC/ST |. DROR

A - A P B UPSC! | - DRC B : ‘ . | PROMOTEE
| — . Ko L PG LIST . EOC R SR . o A e |
e 1980 5Dipiotna.._: -30.7.80 " Cakutta . .- - SC Promoles . . Ad-hoc EE(C) ..
i 1980, .. Diploma. . 10.10.80 — Siligad ose - Promotee - Ad-hoc EE(C)
1981. Diploma_ ... 31881, NDelhi - Neither Promotee . Ad-hoc EE(C) .. ~

. 1981, . Diploma ... 1282 NDeli -~ ..  SC. Promotee . Ad—hocEE(C)~

.- 1983 ., B.Tech. .- "9186 NDefri *~ | Neither - - DR L
Drplom 7.7482 . Chesnai . , ... =do- 7 Promotes - Ad—hocEE(C)

L1 coo s:smu(mm S 11448 .
) C0029 K.P.Mandal: ‘7“~ DLt 25547
. N3. - C0037 . KK Matber ., 5.7 15.8.51 L
L. T T4 €038 nag::ubirs&:gh ' ;:-‘-.5.7.47 7
o o »®  Co108". SanjivBara s | ko 4361 T »
L ... - 6 _C004% 5 MBA K- 151151 S e 19820
8 O
"9

- ) S 10&49” S8 - Diploma—- 03.05.62 Chensai - - -do- .___Promotee . A EE((_:L__

1981 Diploma, . 150382 Mumbai - . ~do- o= Promotee™ o © 7
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i» 3.2 .‘chular' Service’ for the purpose of tho ACP Scheme shall be I;llcrpn':lcd 10 mecan the
cllgibility servico counted for regulsr promotion I terms of relevant Recrultineny/Service Rules.

4, Tutcoduction of the ACP Schetne should, bowever, in no caso nffect tho normal grcgulur) :
promotional avenues nvailable on the basls of vacancies. Aucmpts needed to imjprove promiotion

i prospects in organisations/cadies on functional grounds by way of organiaatoiinl tludy, cadre \
" revlews, etc as per prescribed nonus should not be given up on the growud that the ACP Schicme

has been introduced. .
. vl ;
! 3. Vacancy based regular promotlons, as distinct from {inancial vpgradation under the ACP
Scheme, shall continue to be granted after due screening by @ regular Departwentai Promotion -
Committee as per relevant rules/guidelines. . o

6. SCREENING COMMIXTL L

61 A dcp#xUncﬁlﬁl-Scr;mdug Comuaitlce shall be consttuted for mo'fwurpouc of processing
the cases for grant of benefltd wader the ACP Scheme, ' . :

6.2  The composition of the Screening Commlttee shail be the same as, that of the DPC
prescribed under the relovant Recruitment/Service Rules for regular promotion to the higher
ginde to which financial upgradaton is to Le granted. However, in cases where DPC as per
the prescribed rules is headed by the Chinlimun/Member of the UPSC, the Screeninyy Commitice
under the ACF Scheme shall, [nswad, be headed by the Sccretary or an officor of equivalent sank
! of the concerncd Ministry/Depaliment. [ respect of Isolated posts, the composition of the
' g Screening Comuniltee (with modification ns noted above, If required) shail be the snaie as that of

the DPC for promotion to analogous geade in that Ministry/Depattment. v,

i . 63 Inorder 1o provent oporatlon of the ACP Scheme from resulting loto unduo strain oa the
: sdministrative machinery, the Screenlog Committce shall follow a time-schedule and meet twice
3 i a financial year — preferably tn the (st week of Janvary and Jidy for adyang procesaing of
| the cases, Accordingly, cases ronturing during (he (ist-hall (April-September) of a particular
financlal year for grant of benelits under tho ACP Sclieme shall be taken up for conslderntion by
’ the Screening Couunittee meetlng in the first week of January of the preylous financial year.  © |
} Similarly, the Screening Corumitlee mecting In the st week of July of any financial yenrr shall

| process the cases that would bo waturlng during the sccond-balf (October-Morch) of the same

l

|

|

!

financial year, For example, the Screening Committice meeting io the firsl weele of January,
1999 would process the cases that weuld atiain matuiity ‘uring the period April 1, 1999 to
September 30, 1999 and the Screening Comivillee mecting il the {rst week qf]uly, 1999 would

; process the cases that would mnature during the period October 1, 1999 to Maich 31, 2000.

o) . = Cy

' 6.4 To mako the Scheme operational, the Cadre Controlling Authorities slpall constltute, the -
N first Screening Comunittee of the cunrent finnnclol “year within & mmonth frouf the dato of Issue
of these instructions to consider the cases that have already matured or would be ruaturing uplo

: March 31, 2000 for grant of benefits under the ACP Scheme. The next Scroening Commitice
" " shall be constituted as por the timne-achedule suggesicd abovo. b

3 ) '
) S HV/ _ K

s
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#7" Ministcics/D Yussibi o
o nis cs/Departments are ndvised to exploto. the pussibitity of olfectipg s
- /’minomise the additionul financial committwont that introduction of the ACP Scheine may -

wings 8o 08 -

"..' /r// /énmu-
. s . . ‘
4 L . -
g . 8. . The ACP Scheme shall becpme: oporational from tho date of {ssue of this Offico
¥ * Memorandum. ‘ o . N
RCH) ' ' oo . .- ".:“""r '

l'i 9. In so far os persons sorving In.tho Indinn Audit and Accounts. Depaitments are

: ‘: i ‘I:Q"Pcmc‘l, thesc orders issue nfier consultation with the Comptroller and Auditor. Gonaral of
“A‘"Z I ndia. : . o ‘ T
Ao - 5 S
- 10.  The Fith Central Pay Commission in paragraph 52.15 of its Report has ‘ulso scparately -
1 i recommended 2 “Dynamic Assurcd Career Progression Mechonism” for differgnt streams of '
° connldcrc.d,scpamlcly by the

4 {; doctors.: It hos been decided that tho sald recommendation may b
admlnfsteative Ministry “concerned a consullation with tho Department,

P Trad oL of Personnol. and
~ Training and the Departmeont ot Bxpenditore, C

| 11, -Any interpretation/clgrification of doubt aa to tho scop.c und meaning of the provisions of
- the ACF Schemo shall be given By the Department of Personnel and Tralolng (Bstublishment-D).

12. Al Ministies/Departments may givo side circulation to these Instructions for guidahco
of all cuncerned and also take immedlate stops to implement the Schemio keeplug In view the
grouud situation obtalving in services/cadres/ posts within their ndministrative jurisdiction;

13..'. Hiodi version would follow. ‘ : A "
. ' q )
: o _ ' /%
. (KK JHA)

Director(Establishment)

|

|

!

i To : ‘ .

| | ‘
:
!

prers
p-eyi i

A

)

. ———— e AT T

1. All Ministrles/Departmnents of the Govervment of Indla
resident’s Sccretatiaty/Prime Mlninter's Officef

Sabha Sccretariat/Cabinct Sécrotarial/ :
rincipal Beoch), New Delhi

2. >resldent’s Secreturlat/Vice ¥
o Supreme Cowrt/Rajya Sablia Sccretarial/lok
; UPSC/CYC/C&AG/Central Administrative Tribupal(¥

L 3. 0 Al ntmchcd/nubordiimac offices of the Ministry of » ersonncl, Public

. u ‘Grievances and Pensions

: 4. Scerotary, Natlooal Conmunissiont for Minoritles -

: 3. Secretary, Nationul Commigsion for Scheduled Castes/Scheduled Tribes

b 6. - Secretary, Staff Side, National Council (JCM), 13-C, Frrozeshah Road, Mow Delhi
¢ 7. - All Slaff Side Mcmbers of the Nationnl Council (JCM) '

\ 8. Establishmont (D) Scetion - 1000 coples

e u"/'

qQ o
\ . .

s’
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/ L UNRER THE ACP SCHEME - \
. R - éo The ACP Scheme envisages merely placcmont in the higher pay-scn!c@rrihl of financial »
*i e ll‘cﬁls (ttuough ﬂnuncias upgradation) only to the Governmont servaat concerncd on personal
o o Bs1g and shall, thercfore, neither amnount to functional/regular promotion nor would requlre
S o “‘?‘“.‘011 of ncw posts for the purpose; . T

. } ) -v\]‘.lj ! , sut
2. The highest pay-scalo upto which the flnancial upgradation under the Scheme shall be -

N available will be,RB.14,300"18,3(}0; Beyond (bis lovel, there shall be no financial upgradation
,aud lyghcr posts shail be filled strictly on vacancy based promotions; ' ' .o

3. The financlal benells under the ACP Séhomc shall be granted fromn the .date of
complelion of tho _cligibility period proscrlbed “under tie ACP Scheme or from the date of
issuc of lhiese Instructions whichever is later; K o

4. The ﬁr:ft' ﬁn;zmclnl vpgradation under the ACP Scheme shall be allowed after 12 years
?lfc ‘I‘;Eu‘?j service and the spoond.upgmdalion after 12 years of regular scrvico from the date of -
: ” ﬁ[:stt'deSl 1‘npgxadation subject to ful{lllment of pregcribed conditions. Iu other words, if
P g upgradation gels ])Osip‘uncd on account of the cmployee not found fit or due to
cpartmental procsedings, etc this would have conscquential effect on the sccond upgradation” +

which would also get defered accordlogly;

5.1 ‘Two finsucial upgradations under the ACP Scheme in the entirze Government service
N cureer of oo cmployoe shall bo counted agalnst regular promotions (lncluding lu-situ pmznoliod
oo . ‘mld fast-track promotiott availed through limited departmental compelitlve examination) nvailed
o -~ ; from the grade in which an cmployee wus pppointed as » direct recruit. This shall mean that two
" ; e financiel upgradations under the ACP Scheme shall be svailable only if no regular promotions
! . 'during the prescribed poriods (12 and 24 yewrs) have been avelled by an employce. If nn
- guployee has already got one regular promotion, hio shall qualify for the gccond financial

- upgrad'nnou only on completion of 24 years of rcgular sorvico under the ACP Scheme.. In cuse
two prior promotions on regular basis have already been received by nn cinployee, no benofil

; ander tho ACP Schiem shall ucerue to him;

N

5.2  Residency periods (regular service) for gmut of benefits uhdcr,mc ACP $chemo shall be

| .
i a - counted from the grade in which an cioployoe was appoil, :cd as a direct rocruit;

k, depastmental oxamination,
ctc.) for grant of financial
togotlier with

2 6. Fulfillment of normal promotion norms  (bench-mat

seniorily-Cumn-fitness in the casc of Group 'D' employees,
upgradations, porformunce of such dutics as are entrustod to the employees

reisatlon of old deslgunkions, {inaucinl upgradations as personal to the fncummbent for the stated |
purposes and reatriction of the ACP Sceheme for financial snd cﬁ;tuin other benefits (House
Building Advance, allotntert of Government nccoxmnodalion,iia vances, ctc) only without

conferring any privileges related to higher status (.8 mwla&?ﬁu o cererwonial funcons,
Iundcr the ACP Schiemne;

|

|

|

deputation to higher poats, etc) shall be cogured for grant of bene ﬁ
, ]'l
!

! ‘ : ‘ A !

.
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'\( in the gradg has got higher puy-scale under the ACP Scheine;

Y Financial upgradution wader the Stheme shall be iven o the next higher prade in-
,orddiice willi the exisling hicracchy in n cadre/calegory of posts without creating new 1)(3.'1\!;
i ilie putpose. However, in case of isoluted posts, in the absence of defined hicrarchica

Agrades, financial upgradation shall be given by the Minlstries/Departments concerned in the

immediately next higher (sondnrd/senmnan) pay-acales as indicated in Aumgwm-_ll whichi is in
keeping with Part-A of the First Schedule annexed to the Notification dated September 30, 1997

*.of the Ministry of Finance (Department of Bxpenditure). For Instauce, Incumbents of isofated

posts In the pay-scale S-4, ag indicated In Avgezuce-ll, will be eligible for the proposed two
financiak-upgradations only to the pay-scules S-5 aud S-6. Financial upgradation on a dynamic

basis (Lo. without having {o creale posis in the televant  scales of ~ pay) hes been

recommended by theé Fifth Ceniral Pay. Cotnmission only for the locumbents of isolated posts
which have no avenucs of promolion at all. Since flnancial upgradations under the Sc‘hc:me
shall be personal to the incumbent of the Jsolated post, the some shall be:filled at its original
level (pay-scale) when vacated. Posts which are part of well-defined cadre sball.not qualify for
the ACP Scheme on ‘dynamic’ basis. The ACP benefits in their case ghall be graoted
conforming to the existing hierurchical structure only; ’

L - -

8. The financial upgradation under the ACP Scheme sball be purcly peraonal to the
cmployee and’shall have ng relevance to his sendority position. As such, there shajl be no
additional (Inaucial upgradation for the senior ctuployec on the ground that the junior employee

P

9. On upgradation under the ACP Scheme, pay of an employce shall be fixcd under the

p'rovision's af FR 22(1) a(l) subject to a minimum financial Lenelit of Rs.100/- s per the

Depirtient of Personnel and Trainlng Office Mcmorandum No.1/6/97-Pay.1 dated July 5, 1999.
" The financial benefit allowed under (he’ ACP Scheme shall be final and no pay-{ixalion bc.ncm
%'sp_qll accrue at Uie time of regular promotion i.e: posting sguinst & functional post in the higher
I grade; “

10.  Grant of higher pay-scale nnder the ACP Scheme shall be conditional to the fact that an
employae, while accepling the said benefit, shall be gl;_c,um_d_{g___hm_gi_v_cm_luS_llDSLLmllf_l&ﬂ

acceniangs for regular promotion un occuricnco of vacancy subseyuently. In case he tefuses

pa—

- P S

to accept the higher post on regular promotion subscquently, he shull be subject to normal .

. debarment for regular promutlon as prescribed in the general Instructions ln‘ll.mis.tcgnrd.
However, as and when he acegpla regular promaotion therealter, he shall become r:hgxblc. ff)r the
sccond upgradation under the ACP Scheme only afler e completes the rcq\‘n.xcd cligibillty
service/period under the ACP Scheme in that Jigher grad- subject to the condition that Lhc

" period {or which he was debarred for regular promolion “nall not count for the purpose. For

cxample,-il a person has gol one {inancial upgradation afler rendering 12 yenrs of regular service .

and after 2 years thereftom if he refuses regular promotion and is consequently debarred for onc
year sad subscquently ho Is promoted lo the higher grade on rcg-ulur‘tmsis.nﬂtlr ooml’lcuo“ of
15 years (12+2+1) of regular service, he shall be cligible. for consideration for the sccond

upgradation under the ACP Scheme only after rendering ten more years in additlon to two years °

of service alrcady rendered by him after the firal financint upgradation (2+10) in l'hnl higher
grade i.c. alter 25 ycars (12+2+)+10) ol 1cgular service because the debanment ;?cnod of' onc
yeat cannol be taken into account lowardy the required 12 years of rcgula'r'_scn'lcc in that higher

grade, XE

A
O 6/-
e
9-3\ v/c .
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11, In lhc\ma(lcr of (Hscipli'umy/pcnally proceedings, grant of beneflts under the AL,
Scheme shall be subject lo rules governing nommal promotion, Such cases shall, thercfore, be.
reguluted under the provisiolns of relevant CCS(CCA) Rules, 1965 and instructiony thereunder;

1?«- The proposed ACP Scherue confemplates merely PLIQELL’IQI){ on m&mm basis in the
higher ‘puy-nCalc/grnut of finnacial beneflts only and sball not-amount to actual/functional
bromotion of the cmployces conosroed.  Since orders regardlug reservation In promotlon are
applicable only In the case of regular promotion, reservation urders/roster shall not apply to; the
ACP Schemo which shall extend ils benolits uniformly to all cligible SC/ST‘.cmployccs also.

. However, at the tirne of regular/functionnt (actual) pmmouon., the Cadre Centrolling Authorlties
shall ensure that gl reservation orders are spplied strictly; o

—

13 .“"iﬁlillg time-bound promotion schomes, Including lu-situ promotion schemne, n various
M‘mSUfCS/Dcparlmcms may,. a3 per  cholce, contlnug fo be operational for "the concerned
calegories of employces. Iowever, these schentes, shall oot run concurrenyly. with the ACP
Sclfcmo. The Administrative Minisiry/Departnent -- not {he employces -- shall have the
option {n the matter to chooye between the two schemes, Le. ckl-sllug time-bound promotion
scheme or the ACP Scherne, for various catcgorics of cmployces, However, in caso of switch-
over {rom }hc cxisting time-bound promotion scheme to the ACP Schenic, -all stipulations (viz.
for prooiotion, redlstribution of pusls, upgradation involving highcr funclional dutics, clc) made
under the former (existing) scheme would cease (0 be operative. The ACP Scheme shall have to
be adopted ta iis totality; _ R . o

?4. 1ir case of an employee declared surplus in hisfher organisation and in case of transfers ¢
mcluqing unilateral trausfer on request, the regular service rendererl by him/her In the previous
organisation shall be counted nlan r with hds/hor regular scrvice in his/lier new organisation for |
the purposc of giving {inancial upgiadation under the Sclieme; and '

. H
15." Subject to Condition No. above, in cases wlicre the cmployees have already completed i
24 years of . regulor service, with or without » promotion, the second finavcial upgradation under b
the scbeme shall be grauted dircctly. Further, in order to rationalisc uncqual {evel of stagnation, ,
benefit of surplug regular szevice (uot taken into account for the flrst ‘upgradntion under the
scheme) shall Le given at the subsequent stage (sccond) of financial vpgradation under the :,
ACP Schemo s o one lime measure. lu other words, iu respect of employces who have already i
rendered more than 12 years but less thon 24 ycais of regular service, while the [lrst financlal I
upgrudation shall be gronted itnmediately, the surplus regular service beyond the first 12 years L
Sh{lﬂ algo be counted towards the next 12 years of regular s* vice required for grant of the second f’
{inancial upgradation and, consequently, they shall be vonsidercd for the sccond financial

Upgrndutio_n nlso ns aod when they corapleto 24 years of regular service without waiting for .
completion of 12 more yews of regulnr gervice aficr the fisst fluancinl upgradation already - {

granted under the Scheme. A’ ‘ :
' ) : X

. (KK J¥1A)
Directortl Establishment)

A % -
y’\)(‘w : : ‘ ..... -

b
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b
- STANDARG/COMMON PAY-SCALES | |
As par Part-A of the First Schadule Annmxed 10 the Miglstry of Flnnce o v
{Depgrtment of Rinpnditure) Gogette Notiflcation dated September 30, 1997 . )
7 [REFERENCE PARA 7 OF ANNEXURE T OF THES OFFICE MEMORANDUM] ]
|
S.No. Revnsed gy-scales (Rs) i o
_ L7751 2550.55.2660- (»(Hzo_f’— S
( 1S IS I0-60-3150:653540 " Dy {7
: ; 3. 53 2650-65-3300-70-4000 .
[ , A 54 2750-70:3800-75-4400 '
} P , 5, 3 3050-75-3950-110-45%0 LU ¢- i
i 6. 56 3200654000 é
, I o 7. 57 4000-100-6000 (JPCAPA + :
' ‘ ‘I 8. 5B 45G0-125-7000 : ‘ C
‘ | ?; 9. 8-y 5000-150-8000 Asiid 5
o o , iu. S-10 5500-175-9000 {7]% | ,
J i S-12 6500-200-X0500 {75[ O. : i
j _ [ VP I A R 7 {05 5139 ¥ LT T i
) 5 1. S-14 7500-250-12000
S TR B000-375-13500
3 | s 10000-335-15200 () G
[ , 18. Sl 12000-375-16¢00 .S
" 17, $-23 12000-375-18000
, | 573 14300-400-16300 Jans| <
|
I
i
? |
: \ 0 ;

r e Y / Y ,
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v ‘/ “r / ‘
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PRASAR GHARATT
BROADCAST ING CORPORATION OF INDIA
DIRECTORATE GENERAL:aLL INDIa RADIO.

CIVIL CONSTRUCTION ‘W'l&(fm " .

.'_._ LA o or: .
~— TR

P

NO.(—\“’32015/1/2000"(3%."1/ Naw Delhi, the 1.12.2000.

LRDER ND . 58/2000

In accordance With the ppgT O.M.No.35034/1/97f
Estt. (D) dated 9.8.99, and on the recommendation of the
Screening Committesq, Shri M.XK.Gupta, Junior Engineer
(c) who haa Completad 12 years of service. withouyt any
Promation is grantad financial upgradation,_ under the

ACP  Scheme » 1n the Ray scale of Rss..7500-~1:2000/‘~ with
affect from 09.08.99.

é. The finangia} Upgradation is granted subject to
the condition that the placement in higher‘ pay scale
shall not amount te actual/functional pPromotion of Shri

3. This benefit under ACP Scheme being personal to
him, iy shall hava no relevance tp hig: seniority

position and also for stepping up of pay at pér with his
Junior. '

LI

4, Tha pay of the employes will be fixed under FR-
"22-1(a)(1). The option may be exarcised within the

stipulated period. Tha fixation benefit allowed uynder
the scheme shall be final and no pay . fixation banafit

-3hall accrug at the tima of regular promotion.

[P
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The above upgradatlon is ubject t post auqit
"and 1f anyh aver paymant is made,  the Tf,\mt‘a will - be
~rerovaredi n - 1ump¢um W1Lhout any notace. s )
0o v "{. l;“-‘l‘,_l e . . z - K

-';.l -‘4.“l ,'t‘ . N R -
' ’a“wwdThls lSSUBo Cwith the« appnova] of CEO '1n

_cons ultatlon wuth flnance.' IR T g
(IR , st e b { B TR SN e 'x v |
. LT PR P i ‘ e R

 3;?ﬁhTf '  { L 'nf ' N 674 k,J(gL”ﬁer

(A.J S. UPPA[)

K ‘ VY ) o . '
{7 T P SR S
. :“! . “.;‘.r‘ ’:‘w S ENGINEER OFFICER“‘I TD cE~- I
N N A I o
ol b T - ' '
Capy.toiw L 5 " ' ‘

. o ‘.‘.‘ ( Lo . ; "

o, b ; '

S an “tor CEO. pratar Bharati, New Delhi.

, ng'ﬁ‘_(PS ro-DG/F~1n*C/DG MLRL . Co :

. et 3. CE-I/CE-TI/Chief Architect. X S
A 4;.‘ . Person . concerned.(Through conrerned DF(C/F)/
Ve .. [ 8SW(C/E).

o - PAO ‘ATR, eaw Delhl/Ca]cutta/Mumbal/luhknow /Channail.
R 6.1 AL SEQ(E/C)/Qll ssw(C/E)/SE(Tra). fy ‘ .
RIS 7. ALl Ee(C/c)/sws(E/c\/SW(vlg/P&M)

w

EEE 8. Junior Engineers Association,

SN B ATIR*& Dbhn BC/ST Assoc;atlon, New Delh
L ,10.  Personal: file/Service Book! of mgr orlconcorned
: Yo JJ Dffics Order $older/uuqrd flle.

Lo T2, %pare opleq 10

‘ R

1" A,I- ‘ . . “.’ . . . o :- o 'I' . “” “ l y
e L - . (HQRVINDER ‘STNGH)
' DY DIRFCTOR OF ADMN.
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A Sl A ML w'l"n' t-\‘#,... .
Y‘; nhvs G 1.4 ,r,ui i N&’ o

AREEN RaE AR B gf "0 Ty #

Ch
N
'
<
v :
>
¢
| .
1 | ' |
R | .
s . N Wi £ :

cew, AIR. New Delhi.
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22~ L A NNEXUR -
PRASAR BHARATI ; .
TING CORPORATION OF INDIA . : -
GENERAL:ALL INDIA RADIGuwy, aAm AN T
L CONSTRUCTION WING R B S ;.‘.;’r,..,...,g,,.;g".
-New Delhi, the 26 .

.07.2000

i

Ir accordan
.{D} dated - 9.8.9
8ning Committee, t
completed-lZ'year
ial up
e of Rs.7500-12000
nst their names.

. Existing Pay -

RDER NO. 32/2000 |

DP&T 0.M.No.,35034/1/97-
recommendation of ths
ior‘Engineprsﬁ(C/s) who
without any promotion are -
er ACP Scheme in the pay
t from the dates mentioned

Ce with the
9, and on the
he following Jun
S 0i service

gradation und
/- with effec

JUNIOR ENGINEERS

5000-150-8000 - on initial

1 Scale : Rs.
appointment to pe updraded to Rs. 5500-175-9000 after
5_Years regular service . ' '

2. Uparaded pav scale to be R
aranted under ACP scheme : Rg 7500-250-12000

8,70, NAME DATE OF DATE OF .EFFECT

JOTNING OF IST Acp -

3/8hri T

-~ Jayanta Mukherjee 15.06.83 09.08.99
P.K. Saha 17.06.83 -DO--"
P.K.Roy Chcudhary 22.06.83 -DO-
V.P, 8ingh 23.06.83 -DO~
B.K Chattopadhyay- 29.06.83 -DO-.
Ram Kumar - 26.07.83 =DO-
D.Sen 20.08.83 *=DO-
S.N. Guha 20.08.83 -DO--

. "Manjit Dutta 24.08.83 ~DO-

- Amitava Dutta 25.08,83 -DO-~
Mustaqun-Ud«Din 29.09.83 -DO-,
Kaghi Ram 04.10.83 ~DO~:

o o "
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- ' Govsrnmont of India — . o

Directorate Gensraly All India Radio
(Civii Comsiruction ¥Wing) - '

2
\

-
.

NO«A~32013/2/97-CWe I ﬁ3ﬁ£} New Delhi, dated tha
v Joanuary 30, 1997.

Subjects Promotion to the grade of Executive Engimeer.

e DO RS

. Enclosed piesase find herewith a copy Of
Mlinistry of Information & Broadcasting's Ordexr
Noe. 7/97~B(D) dated 30.@1.1997 on the above
subject for information ard necessary action.:

2. Churgo'namumption roport may be soent to
this Directorste in duplicate for furthor neceszaxry
oction. S

Kislanpr/
T
. {(Rishan Pal)
Saction Officer
for Director Gemiral
i i 1
R - .
.\/ Shri. .I{...C.A. .D.a.s. edeecacoss se o
Lxecutive Engincex(Civil), .
Civili Construction Wing, b

All India Raddi
‘8ilchar. s

O KON AN VY PSS e N Pe e
1
LN

| | mb,{). “.. |



1 I CE

Mo.Z02/2/96-3%(D)

| Gavernment of India
‘km. ‘ Ministry of Information & Eroadcasting

Shastri Ghawan ‘0 Wing
Mew PDelhi-110 Q01

Dated :

Order No.7/%7-E(D)

The Fresident is pleased to appoint
folCEFS DfF1c1at1nD in thn arade
Enq1neer(C1v1l) /Assistant Surveyor of
(Re.2000-3500) . tn officiate in the aqrade,

Ennlnear(P1v11)/Qur vevor
Rs.Z000-4500  in
with effect fraom
resprctive posts

Civil Construct
the date Lhey assume
as indicated against each

”

Name of thas

Present posting
Qfficers

1. 2. 3.
1. Sh. Banjiv Ealra AEC(C) on long
leave
2. Sh. ALK, Cinha EO-1 tw CE-J
N. Delhi
A Sh. .. Sharma EE(C) ., Siliguri
4., Sh. RO, Sinha EE(C) ., Patna
- . I .
= Zh. Anal C. Mathur SWUZ)  88hi-1 -
Unit, N. Deihi
s S, M. Vasw Baba NEH, N. Delhi
7 S L Sradhar EECC), Ehoupal
., Sleo Yhas Fudare Frasad EEC(C)--1, Calcutta
Q. Sh. Dinest K., Mishra SW(C) Buwahati
with CD( as EF(C)
Guwahati
£, Sh. K.H. Sharma SHIF&M) S8W-TI1
: Bnit, M. Defhi
i1, Sh. n.P. Shankaran EFE<C), BRangalore

of Worr:(LJV1I) in t
tion Wing of A1l India
charge of

T o b e e o o e e

J0.01.1997

'the followinng

of Assistant:

Worke(Civii)
of Executive
he pay scale of
Radia
their

Mew Postinag and
desianation

EQ-1 tco
M. Delhi

(CE-T

SWE)
Unit,

SS8u—-1
N.Delhi

EE(C) ., FTI1 |
Calcutta

EE(C) ., Jaipur

NEH, M. Delhi

EE(C) . Khopal

EECC)~T, Calcuita

EE(C), Guwahati

\
SUWCFEDPT)
SUndit, M.

i
HEE’ )« Rang:

T

SS—-171
Delhi

lare

BH

, Contd....2/~
]", .

i

- ae gy



, 4% ‘ "
25 S
: — - P
\ S -: 2 31~
1. 2. ‘ X, 3.
12. 8h. $. K. Mondal SW(C), S8W-1 SWIC) ., S&®u-1
Unit, M. Delhi Unit, M. Deihi
o IE. Sh. R.C. Das EE(C). Silchar EECC), Silchar
14. Sh. R.M.F. Parthi SW(C), SSW-TII SHLC)Y ,E0—I1 T
Unit, N. Delthu Unit, M. DOelhi
15. Sh. Naresh Kumar £0-11 to CE-1 EE(C),
; ' N. Delhi Chandigarh
16. Sh. A.K. Jain EE(C), Eareilly  E£EE(C), Eareilly
17. Sh. 8.0. Arora SW(AC) .SE(Trqg) SWAC)Y ,B8EL Trg)
‘ - M. Delhi N. Delhi
18. Sh. K.3. Rcoprai FE(C), I.F. EE(C). TI.F.
! ) EBhawan, N.Delhi

Sh. A.K. Sarin EE(C) ., Chandigarh
Sh. M.E.A. Kbhan EE(C) . Madras

Sh. 6.J. Chancekar £E(C) « Pune

Sh. P. Fullaiah ASH(C) Hyderabad
- 8h. UL, Raju AE(C), Tirupathi
Sh, 2 . Dag ASWIIC) . Calocutta

Circle-I
ShWE. khongwir

SW(C), Guwahati

2

Bhawan, M.Delhi e
EE(C)~11,

Spachna EBbhawasn

N. Delha

EE(C). Madras

EE(C), Fune

EE(C) Itanagar

EG-11 to CE-1
‘N. Relhi

Eé(C),Sillgu"i

SWIC), %Fwahati

' k)[";wiﬁ‘:\i};’) S

L

( Vij&y Sharma )

Under Secretary to the Govi.,of India

“A
| '/w“b

R R
Fh ¢ 3324754

Con 'L(.} R
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of L&, NGCR Bldg., N, Velhi,

concerned siat

1 India Radio,

iens )

N. Delhi

ordarshan, M. Relhi
E-in-C, AIR & E-in-C, Docrdarshan., N. Delhi

« CCW:AIR, PTI
N, Min. of I&x

ed (through CCW)

(attn. Sh., "2,K
n's letter No.

Under Secretary

Capy to
1. FEACCIRLA) , Min.
2. P&AD, ATR ( @11
X. Dte. General, Al
4. Dte. General, Do
6. Chief Engineer-I
7. ' 'Vigilance Sectin
8. Officers concern
P Secretary, UPSE
to the Commissic
dated 13.1.1997.
1¢. |  Qrder folder.
i1, Spare copies(20)
(i

« ¥ldg.. N. Delhi
& DB:AIR, M. Deihi

- frora, UsS), with res.
1/;9(2)/96~AU.6,

A

ot .
{ Viiay Sharma )
to the Gavit., of India

>



-e

| :
| | - o’
|

27- Pnnexume -F

From,
Shri A.K.SARKAR
Assistant Surveyor of works©
Civil Construction Wing,
All India Radio.
"Dr. P.Kakoti Building, Ist Floor.
Ganeshguri Chariali
Guwahati -781000.
' To,
The Chief Iingincer© - 1.
Civil Construction Wing.
) All India Radio.
H Soochna Bhawan.
: Lodhi Marg.
New Delhi — 110003.

Sub:’ Request for grant of 2™ ACP in favour of Shri A.K.Sarkar, ASW®©,
( LRIL.A. no - 10518).

Sir, , ’
With due respeet and humble submissicon | beg to state that I joined in this
Iepartment as Sectional Officer(Civil) on 13.03.1974 (Joining date) and subsequently I was
promoted as The Assistant Engincer© on 25.11.19823 | have alrcady completed twelve years
sc:rvicc in the present cadre as on 24.11.1995.

| GLOAA

. Presently 1 have completed twenty fouis,of service on March 98. As per Deptt.
OF Personnel and training , Union of India O.M. no  $5041/1/97-Estt. Dt. 09.08.99 | am entitled
to pet the 27 ACP w. ¢ .. March 98. Morcover [ haves yet complete 30 years of service by next
i 12.03.2004

_ In view of the above it is requested to |indly take necessary action to grant the
ACP and fix my pay in the next higher scale of Rs. 10,900 = 325-15.200 since Mar 98.

‘Thanking you sir,
Y ours faithfully

F}\(\\/
{ VK.SARKAR)
Dater 04,12.2003 Assistant Surveyor of warks@
CCW: AIR :: Guwahali
(LR.I .A. no-10518)

Copy to :
I.- The Chicf Executive Officer. Prasar Bharati.l 1.1, Building.2™ floor, Parliament Strect.
New Dethi for favourlof kind information and necessary action please. -
2. The Supcrinjcnding Surveyor of Works© - 1 Civil Construction Wing, Al India
Radio. Soochna Bhawan. Lodhi Road, New Delhi — 110003 for information and
neeessary action pleasce. : i

3 The Superintending Engineer©, Civil Construction Wing, All India Radio. Dr. . Kakati
' Ruilding | Ist floor, Ganeshguri Chariali . Gussahati - 781006. for information and
neeessary action please. '

B~
-~ { v K.SARKAR)
X\v«"‘ Assistant Surveyor of works©
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ORIGINAL APPLICATION NO. 121 OF 2004 ~§ < 0O
IN THE MATTER : - N NN O
NS
Shri Alok Kumar Sarkar ... Applicant ‘g § PN
- VS - | . § %\\ ~
Union of India & others. ... Respondent Q %

Para 1:
Para 2:
Para 3:
Para 4:

Para 4.1:
Para 4.2:
Para 4.3:
Para 4.4:
Para 4.5:
Para 4.6:

~
s .
T B

2 3

,

f
=

Written Statement for and on behalf of Respondents
No.1 to S

I, V.K. Chaudhary, Superintending Engineer(Civil),
Civil Construction Wing, All India Radio, Guwahati do
hereby solemnly affirm and lay as follows :-

That I am the Superintending Engineer(Civil), CCW, All India Radio,
Guwahati and Respondent No.5 in the above case and as such fully |
acquainted with the facts and circumstances of the case. I have
gone through a copy of the application and have understood the
contents  thereof save and exempt whatever is specifically
admitted in the Written Statement, the other conténtions and
statement may be deemed to have been denied. I am authorized

to file this Written Statement on behalf of all the respondents.

The respondents beg to offer no comments.
The respondents beg to offer no comments.
The respondents beg to offer no comments.

Facts of the case.

The respondents beg to state that thisis matter of record.
The respondents beg to state that thisis matter of record.
The respondents beg to state that thisis matter of record.
The respondents beg to state that thisis matter of fecord.
The respondents beg to state that thls is matter ofrecord.

The respondents begto state that thls is matter of record.




o o
«<  Para 4.7 With regard to the statement made in paragraph 4.7 of the
. application, the respondents beg to state that on the advice of the
Ministry, the matter regarding grant of ACP to Asstt. Engineers
had to be kept pending till the issue of grant of higher scale of
Rs.7500 to Rs.12000/-, granted by Prasar Bharati to AEs, instead
of the pay scale of Rs.6500 to Rs.10500/- granted by Pay
Commission to AEs, was resolved. Subsequently, this matter had
to be further kept pending till the settlement of various court
cases filed by Diesel Technicians/Programme staff Association,
demanding higher pay scale at par with the upgraded pay scales
granted to certain cadres by Prasar Bharati, as mentioned above.
Thus, because of the reasons as explained above, the applicant
as well as other similarly placed employees, could not be
grahted the ACP benefit as pfayed for in the OA. the
clarification was necessary as the AEs have ‘already been
granted upgraded revised scale w.e.f. 1-1-96. However, the
matter has now been resolved in consultation with DOP&T
and the Govt. has agreed to grant the ﬁnaricial upgradation
under the ACP to all eligible Asstt. Engiﬁeers including the
applicant. The case of all the eligible AEs for grant of pay scale
of Rs.10,000- Rs.15,000/- are being processed as per the

provisions of ACP scheme and the instructions of the Govt.

Para 4.8: - The respondents beg to state that the statement made in Para

4.7 of the Written Statement is reiterated.

Para 4.9: The respondents beg to state that the statement made in Para

4.7 of the Written Statement is reiterated.

Para 4.10: The respondents beg to state that the statement made in Para
4.7 of the Written Statement is reiterated.

Para4.11:  The respondents beg to state that the statement made in Para

4.7 of the Written Statement is reiterated.



Para4.12:

Para4.13:

Para 5:1

Para 5:2:

Para 5:3:

Para 5:4:

Para 5:5:

Para 5:6:

Para 5:7:

Para 6:

Para 7:

Para 8:

Para 9:

Para 10:
Para 11:
Para 12:

The respondents beg to state that the statement
4.7 of the Written Statement is reiterated.

The respondents beg to state that the statement
4.7 of the Written Statement is reiterated.

The respondents beg to state that the statement
4.7 of the Written Statement is reiterated.

The respondents beg to state that the statement

4.7 of the Written Statement is reiterated.

The respondents beg to state that the statement
4.7 of the Written Statement is reiterated.

The respondents begto state that the statement
4.7 of the Written Statement is reiterated.

The respondents beg to state that the statement

4.7 of the Written Statement is reiterated.

The respondents begto state that the statement
4.7 of the Written Statement is reiterated.

The respondents beg to state that the statement
4.7 of the Written Statement is reiterated.

made

made

made

made

made

made

made

made

made

in Para

in Para

in Para

in Para

in Para

in Para

in Para

in Para

in Para

That with regard to the statement made in paragraph 6 of the
application, the respondents beg to offer no comments.

The respondents beg to offer no comments.

The statement made in para 4.7 of the Written Statement is

reiterated. However, in respect of Para 8.3, it may be stated that

there is no valid and legitimate case for paying cost of the

application to the applicant, in view of the reasons explained

against para 4.7. above.

The respondents beg to offer no comments.
The respondents beg to offer no comments.
The respondents beg to offer no comments.

The respondents beg to offer no comments.
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VERIFICATION

I, Shri VK. Chaudhary, Superihtending Engineer(Civil),
Civil Construction Wing, All India Raidio, Guwahati being
authorized to hereby solernnly affirm and verify | that, the
statements made in p_aragréph ) of the ° written
statement are true to my knoWledge and those made in

paragraphs Aﬂ bs 46 being matters of record are true

to my information and I have not suppressed any material

fact.

And 1 sign this verification on this gﬁ( th day of
December, 2004 at Guwabhati.

Crtcase/AKs/11-14



